D.A. 356/94

HYDERABAD BENCH : AT HYDERABAD.
* ¥

IN THE CENTRAL ADMINISTRATIVE TRIBUNA.

Dt. of Descision : 31,3 84

Sri B, John Peter

2.

4.

5.

Us

Heiop.af, India, ,ren. hv ite

e+ Applicant

Sguth Central Ral lway,
Rail Nilayan (I1I Floor),
Secunderabad.

The Divisional Rai luay Manager,
0/o Divl, Railuay Manager,
South Central Railuay,
Secunderabad,

The Divisional Commercial Manager,
0/oc Divl, Railway Manager,
South.Ceoteal Raituav.

The Divisignal 0Operating Manager,
f/o The Divisional Manager,
Hyderabad Oivision,

3dguth Central Railuay,
Secunderabad,

The Divisional Personnel Officer, .
0/o Divli, Railway Menager,

South Central Railway,
Secunderabad,

+« Respondents,

Counsel for the Applicant : Mre P.N.,A,Christian

Counsel for the Respondents : Mr, N.V.Ramana,Addl,CGSC

CORAM

THE HON'*BLE SHRI JUSTICE VU, NEELADRI RAO : VICE CHAIRMAN
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Copy to:=

14

GCeneral Manager, South Central Railuay, Rm ilnilayam
(III Floor), Union of India, Secunderabad.

¥,

20 The Divisional Railway Manager, 0/0 Divl., Railway Manager,
South Central Railuay, Secunderabad.
3. The Divisional Commercial Manager, 0/0 Divl. Railuay
" .Manager, -South Central Railuway, Secunderabad.
. 4, The Divisional Operating Mansger, 0/0 Tha Divisional
' Manager, Hyderabad Division, South Central Railuay,
Secunderabad.
5. Tha Bivisional -Personnel Officer, 0/0 Divl. Railuay
. Manager, South Central Railway, Secunderabad.
. 6. One copy to Sri. P.N.Christian, advocate, H.No.10-3-1/3
(1 Floor) Entrenchment road, E@st Marredpally, Sec'bad-26.
, 7, One copy to Sri. N.V.Ramana, SC for Railways, CAT, Hyd.
8. One copy to Library, CAT, Hyd.
9. One spere copy.
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CA Mo, 156/94,

¢ JUDGMENT . Dt: 31.3,94

S

- ° . oo ' 4 ’
(AS PER HON'BLE SHRI JUSTICE V.NEELADRI RAO, VICE CHAIRMAN)

o

Hedrd Shrl B, N.A uhr1st1an, lesrred counsel for
t%e app]icant and Sbrl K. V .Ramana, lesrned starding

counsel for the respondents,

2, - This OA was flled assailing the order dated

‘-14 3.1994 of ‘the: 4th respondent whereby the appli-

S cant .was suspended. ‘One of the contentions raised
in this OA is that the 4th respondent is not compe-

-

tent té suepeéd‘thé apolicant But as the impugned
order dated 14 3 ]994 was revoked by ;he 3rd respondent,

this OA hecomes 1nfructuous, submitted the learned
jgduhsel for the applicant. But it is stated that
A'it;is without prejudice to his contention that the

4th respondent is not empowered tn place him under

suspension,

3. In the result, the 0A is dismissed at the
admission stage as _it had become infructuous, No costs,
(R.RANGARAJAN) ' (V.NEELADRI RAO)
MEMBER (ADMN, ) VICE CHAIRMAN

DATED: 31st March, 1994,
Open court dictation.
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TYPED BY CO}PIREL BY
CHECKED B/ APPROVED 27 "

IN THl CENIRAL ADMINISTRATIVE TRIBUJAL
HYDERASAD BENCH AT HYDERADAD

I3

TRE HOMN'ZLE LIR.JUSTICE V »NEELADRI RAD .
VICE CHAIRMAN

#

THE HON'BLE MR.A,!

AND

-GORTHI 3 MEMBER(AD)

‘THE HON'BLE MR.TQCHANDRASEKIAR REDDY .
MEMBER( JUDL )

AND

THE. HON'BLE MR.R.RANGARAJAN ¢ M{ADMN)

‘Dated‘s g723/’-1§94

. ORBER/JUDCMENT “——"

: »-M...A,iR-‘-A—.%G—-L—..-«,{NG-a—-—m,
A
0.4.NC, 3(6,'/9&
T 2 MO g emrme - (Wpe -
Issukd., -
" Allowed i
Dispased of with directiors ’
AR S
Dism_issed.
Dismissed as withdrawn.

Dismiksed for Default.
Re jected/Ordered.

No order as to costs.
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Central Administrative Tribunal
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